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(Several hon. Members continued to speak)

MR. CHAIRMAN: Don’t write, don’t
write. (Interruptions) Don’t write. Don’t
write. (Interrutptions) Please resume. (Inter-
ruptions) This is not the way of behaving
in Parliament.
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SHRI BHUPESH GUPTA (West
Bengal) : Sir, we fully support this demand
and I think the Government should agree.
Even the Calling Attention Notice your
office has not accepted. I have got the

“intimation rejecting the Calling Attention

Notice on floods. Sir, this Calling Atten.-
tion Notice is not. enough. I entirely agree-
with Shri Kamlapatiji that we need a full
day’s discussion. It is a very serious, grave
situation and Parliament cannot just re«
main quiet. I hope you will provide for
it.

12 NOON
BILL INTRODUCED

The Betwa River Board (Amendment)
Bill, 1977

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Sir, I beg
to move for leave to introducce a Bill to
amend the Betwa River Board Act, 1976...
(Interruptions) . . .
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MR. CHAIRMAN: The question is:

“That leave be granted to introduce

a Bill to amend the Betwa River Board
Act, 1976.”

(Interruptions) ) B
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MR. CHAIRMAN: You have already
“replied, Mr. Advani ?

SHRI N. G. RANGA (Andhra Pradesh):
. What did he . (Interruption) . . ..
-Bo far as the Rules of Procedure are
_concerned, the procedure is that before
it is put to vote, if the Members have

say?..

got to say anything, even against the
introduction of the Bill, they should be
- alowed to have their say.

MR. CHAIRMAN: Nobody has ob-

jected to the introduction of the Bill.

o se up AT Y TOAL BT R
SHRI N. G. RANGA: My point is
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MR. CHAIRMAN: Mr. Ranga, if you

. have any objection to the moving of the
" Bill, that is a different matter. But if the
- contents of the Bill are to be discussed,
it is not the time. He is only asking for
; leave to introduce the Bill. Nothing else

beyond that,

[ RAJYA SABHA]

(Amdt.) Bill, 1977

SHRI N. G. RANGA: I want to object
that. According to the Rules of Procedure -
and also the practicein that House aswell.
this should
be allowed to have their say. My objection

as in House—Members
is this. My hon. friend seems to have done
it without a proper sense of responsibility

so far as the Food Ministry is concerned. =

This Bill deals with the Betwa River—

Board (Amendment) Act.
involved in it.

So rivers .are..
Most of the rivers in
Northern India are very angry with us—
with the people, with both the political
parties and both the Houses of Parliament.
Also, unfortunately,
people are involved and they are suffering. .
Hundreds of them have died. Many more
may die. Only yesterday the weathermen

millions of -

gave us a wrong picture, saying that in
two or three days’ time, the floods would -
recede. We were having our session yester- -
day..

MR CHAIRMAN: That is all rxght
You have had your say. o

SHRI N. G. RANGA: The whole of
Delhi was under a deluge. I would have
expected my hon. friend to take this op-
portunity to make another statement be-
cause, after all, tomorrow the House is
(Interruptions) . . .
While Rome is not burning, Delhi is being
flooded and is under a deluge. But he did
not say a word about it.

MR. CHAIRMAN That 1s all You
have said it. '

not going to be in session. . .

SHRI N. G. RANGA: He has taken i
up just like a civil servant. That is not_
‘the way to deal with this House. That is
not the way to deal with this crisis. Mr."
hon. friend, Shri Ranbir Singh, comes-
from Haryana. Haryana is in flood. Har-.
yana is crying and dying as a result of it.
My hon. friend comes from Punjab. There
also some area is under a deluge. I ‘ex-
pected him to make a serious, sensible and
responsible statement concerning the floods _
that are overtaking parts of all the States. ’

MR. CHAIRMAN:
Member.

—

You are a -senior

SRR I
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SHRI N. G. RANGA: Therefore, since
so many hon. Members expressed the
‘wish that this serious question be dis-
<cussed, I would like my hon. friend first
of all to presage it with a statement himself
here and now because he must bein
possession of the facts. Then the Leadcr
-of the House, if necessary, may extend
the session of this House by a day or half
-a day and have a full-dress debate on this
_Pparticular question.

MR. CHATIRMAN: Now you will have

10 resume your seat.

SHRI N. G. RANGA: Don’t be im-
patient and close.

MR. CHAIRMAN: You are a senior
Member. I will read for your bencfit
Rule No. 67 because you are unnecessarily
taking up the time of the House—your
time and my time. It says:—

“If a motion for leave to introduce
‘a Bill is opposed, the Chairman, after
permitting if he thinks fit, a brief
explanatory statement from the member
who moves and from the member who
‘opposes the motion, may, without
further debate, put the question:”

You have said enough. P
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MR. CHAIRMAN: No, no.
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MR. CHAIRMAN: The question

188

“That leave be granted to introduce
a Bill to amend the Betwa River Board
Act, 1976.”

SHRI N. G. RANGA: Sir,...
(Interruptions)

MR. CHAIRMAN: Hon. Members,
are you not in your mood today ? Till
the last day you behaved very well. You
are said to be elders. I do not know what
has happened today. All of you are elders.

SHRI JANARDHANA REDDY (An-
dhra Pradesh): Sir, ...

MR. CHAIRMAN: Mr. Reddy, please
(Interruptions) ... Tt
is not correct. I never expected this from

resume your seat...

this House and this is not correct. I can
understand the importance of the subject
but the way in which you expressed it is
more than enough. If you do more, it will
be a reflection on the entire House. I appeal
to you not to do like this because when-
ever any Bill is introduced, even if it is a
Private Member’s Bill, nobody objects to
it. You have said enough.

SHRI N. G. RANGA: Sir,

MR. CHAIRMAN: Again you are
trying to say something. I am not permit-
ting it,

(Interruptions)

SHRI N. G. RANGA: I expected you
to ask him to make a statement. You are
allowing him simply to say “I am moving.”

MR. CHAIRMAN: Mr. Minider, can
you say something ?

SHRI SURJIT SINGH BARNALA:

. I made a statement, Sir, just two days

back in the House.

5t QU BTET (ﬁaz) :
mfa \—,ﬁ- (Imerrupt ene e
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of Leaders of

MR. CHAIRMAN: He is on his legs.
You are not allowing him to speak. Please
resume your seat,

SHRI SURJIT SINGH BARNALA:
Sir, ....

(Interruptions)
: PR He

£

MR. CHAIRMAN: Now, when he is
explaining, why are you not hearing ?

i R . ,
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T FgAT AT g - (Interru.l?tiom)_

MR. CHAIRMAN: Now, are you going

to resume your seat or not ?
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MR. CHAIRMAN: Please resume your
seat.
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MR. CHAIRMAN: I am not allowing
you to speak. Don’t take down anything.

SHRI GUNANAND THAKUR: (Con-
tined to speak). o

~  MR. CHAIRMAN: When exactly he is
prepared to do that, is it a proper way of
behaviour ?

SHR® SURJIT SINGH BARNALA:
Sir, T will make a detailed statement
regarding the up-to-date facts in the even-
ing.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce
" a Bill to amend the Betwa River Board
Act, 1916.” T B TS

[ RAJYA SABHA ]

-
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The motion was adopted.

SHRI SURJIT SINGH BARNALA:
Sir, I introduce the Bill. . :

ol AT BEY : gwla S,
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MR. CHAIRMAN: Shrimati Sumitra
G. Kulkarni. I am not asking you to-
speak. But do you want to add to the
confusion ?
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THE SALARY AND ALLOWANCES:
OF LEADERS OF OPPOSITION INi
PARLIAMENT BILL, 1977

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI

RAVINDRA VARMA): Sir, I mover

“That the Bill to provide for the Salary-
and Allowances of Leaders of Opposi--
tion in Parliament, as passed by the Lok
Sabha, be taken into consideration.”

Sir, this Bill which has come to this
House from the Lok Sabha is a very simple,
straightforward and short Bill, I do not..
think it is necessary for me to elaborate:
either the concept or the principles behind )
this Bill. The Bill proposes to “accord -
statutory recognition to the Leaders of -
Opposition in the two Houses, and provides -
for the extension of facilities and amenities. ’
that they require for playing their role as
Leaders of Opposition effectively.

.

" Sir, this Bill arises out of the attitude of” o
this Government and the party that is.!



